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'THE EAST PUNJAB UTILIZATION OF LANDS
ACT, 1949,

EasT PUNJAB_ Act No. 38 or 1949,

{Received the assent of His Excellency the Governor-General on the

22nd November, 1949, and first published in the East Punjub
Government Gazeite (Extraordinary) of November 26, 1949].

1 2 | 3 4
Year No. Short title Whelher repealed or utherwise
affecied by legislation,
1940 38 The East Punjab Amended in pant by the Adaptation of
Utilization of Laws Order, 1950.
Lands Act, 1949 Amended in part by the Adaptation of
Laws (Third Amendment) Order,
1951.
Amended in pact by Punjab Act 11 of
19512,
Amended in part by Punjab Act 32 of
1953%
Amended by Punjab Act No 39 of
1956
Amended by Punjab Act No. 24 of
19572,
Extended to the territories which
immedialely before the 181 November,
1956, were comprised in the State
of Patiala and East Puniab State Union,
by Panjab Act No. § of 19596,
1. For Statement of Objects and Reasons, see East Punjab Government Gazelle
(Exuraordinary), 1949, page 1130.
2. For Stawsmment of Objects and Reasons, see Punjab Government Gazetle
(Extraordinary)1951, page 93. (This Actrepealed Punjab Ordinance No. 15 of
- 1950).
3. For Statement of Objects and Reasons, sce Punjab Government Gazette
(Extraordinary), 1953. page 164.
4. For Statememt of Objects und Reasons, see Punjab Government Gazette
(Exuaordinary), the 21" August, 1936, pages 1078-79.
3- For Statement of Objects and Reasons, sce Punjab Government Gazette
(Extraordinary), dated the 21" May, 1957, page 680.
6. For Stalement of Objects and Reasons, see Punjab Government Gazette

{Lxiraordinary), 1958, pagc 14587,
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| 2 K| 4
Year No. - | Short e Whether repealed or otherwise
affected by legistation,
1949 38 The East Punjab Amended by Punjab Act No. lof
Uiilization of 1960",
Lands Act, 1949 Amended by the Haryana Adapiation

of Laws (State and Concurrent
Subjects) Order, 1968.

Amended by Haryana Act 1 of 19712

Amended by Haryana Act 35 of 19717,

AN ACT TO PROVIDE FOR THE UTILIZATION OF LANDS IN *[HARYANA]
It is hereby enacted as follows :-

1. (1)This Act may be called the East Punjab Utilization of Lands
Act, 1940.

(2) It extends to the whole of the 5[State] of *[Haryana].
6(3)[* * ok ok Xk ok =l=]

2. In this Act, unless there s anything repugnant in the subject
or coniext,—

() “Allottee” has the meaning assigned to it under the East
Punjab Displaced Persons (Land Resettlement) Act, 1949,

(b) “Collector” means Collector of the district where the land is
situated.

. For Statement of Objects and Reasons, see Punjab Government Gazelte
(Extraordinary), dated the 31 march, 1959, page 472.

3]

. For Statement of Objects and Reasons, sce Haryana Government Gazette
(Extraordinary) 1971, page 138.

3. For Sialement of Objects and Reasons, see Haryana Government Gazetle
(Extraordinary) 1971, page 1002.

4. Substituted for the word “Punjab” by the Haryana Adaptation of Laws (State
and Concurrent Subjecls)Order, 1968,

5. Substituted for the word “Province™ by the Adaptation of Laws Order. 1950
6. Sub-section (3) which read as follows -

*It shail remain in force for two years from the date of its commencement” was
omilied by Punjab Act 11 ol 1951, section 2.
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(c) “Custodian” has the meaning assigned to it in the
Administration of Evacuec Property Ordinance, 1949,

(d) “Evacuee land” means land which has vested in the Custodian
under the provisions of the Administration of Evacuee
Property Ordinance, 1949.

(e) “Land” means land which is not urban land and is not
occupied as the site of any building in a town or village, but
does not include land which is leased by Govemmment ar
Custodian under any law other than this Act.

(f) “Owner” means a person having a proprietary right in the
land and includes an allottee, a usufructuary mortgagee or a
lessee.

{g) “Prescribed” means prescribed by rules made under the Act.

(h) “Tenant” means a person to whom land is leased by the
Collector under the provisions of this Act.

(i) “Urban land” means all land included within the limits of a
Corporation, Municipal Committee, Notified Area
Committee, Town Area, Small Town Commitiee and
Cantonment.

3. ’[(1) Notwithstanding any law to the contrary, the Collector
may issue notice Lo the owner of any land which has not been cultivated
for the last six or more harvests to show cause within thirty days of the
date of the service of such notice on him, why the land has not heen
cultivated and in case the Collector dees not find the explanation to he
satisfactory, he may take possession of the land forthwith for the purposes
of this Act: -

Provided that the Collector may take possession of the land without
issue of notice, if, in his opinion, the owner thereof has been wrongfully
shown in the revenue records to have cultivated the Jand which in fact
remained uncultivated for six or more harvests prior to such wrong entry.}

{2) The notice required by sub-section (I) shall be deemed to
be duly served if delivered at or sent by post to, the usual or last known
place of residence of the owner :

l. Sub-section {!) of section 3 substituted by Punjab Act No. 39 ot 1956,
section 2.

Power to take
possession of
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land.

vacant
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Provided that no notice shall be deemcd to be invalid on the ground
of any defect, vagueness or insufficiency.

- '[4. Where possession of any land has been taken under (he last
preceding seclion, compensation shall be paid in accordance with the
provision of scction 23 (1) of the Land Acquisition Act, 1894 (ActNo. 1
of 1894) :

Provided that from the compensation the Collector shall be
competent to deduct the expenditure, if any, incurred in relation to any
preliminary process incidental to the utilizaticn of the said land or in
connection with any additional staff or services rendered necessary for
such utilization and computed in the manner prescribed. The balance
shall be paid to the person who in his opinion is entitled to reccive the
same, without prejudice to the rights of any other person who may be
lawfully entitled to claim it.] '

5. Where the Collector has taken possession of any land under
section 3 he may, lease it to any person on such terms and ¢onditions as
he may deem fit for the purpose of growing food and fodder crops :

*[Provided that the period of lease shall not be less than 7 years or
morc than 20 years.] ‘

6. (1) 1f a tenant commits a breach of any of the terms and
conditions of his tenancy, the Collector shall have the power to determine
the Icase and take possession of the land afier affording a rcasonable
opportunity to the tenant to show cause why his lease should not be
determined and the possession of the land taken.

(2) Where lease has been determined by the Collector under
sub-section (1), the tenant shall not be entitled to any compensation.

{3) The principles embodied in the various provisions of the
Transfer of Property Act, 1882, shall not apply to any proceedings under
this Act.

{4) No civil or revenue court shall have jurisdiction to entertain
any suit or praceedings in respect of the determination of lease or eviction
of a tenant.]

1. Substiiuted far section 4, _b}' the East Punjab Udtization of Lands (Amendment)
Act, 1933, section 2 (Punjab Act 32 of (953).

IJ

. Substituted for the old provise by Punjab Ac1 11 of 1951, section 5,
3. Substituted for section 6 by Haryana Act 35 al 197 1.
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7. (1) Where any land taken possession of by the Collector under
section 3, is on the expiry of the lease '[ * * * * * *]to be retumed
to the owner, the Collector may after making such inquiry, if any, as he
considers necessary, specify by order in writing the person to whom
possession of the land shail be given.

{2) The delivery of possession of land to the person specified in
any order made under sub-section (1) shall be a full discharge of the
Collector [rom all liability in respect of such delivery but shall not
prejudice any rights in respect of the land which any other person may
be cntitled by due process of [aw to enforce against the person to whom
possession of the land is so delivered.

{3) Where the person to whom possession of any land is to be
given cannot be found and has no agent or other person empowered to
accept delivery on his behalf, the Collector shall cause a notice declaring
that the land is released to be affixed on some conspicuous pait of the
land.

(4) On issue of the notice referred to in sub-section (3) the land
specified in the notice shall be deemed to have been delivered to the
person entitied to the possession thereof, and the Government or the
Collector shall not be liable for any compensation or other claim in
respect of the land for any period after the said date.

8. Where the tenant fails to grow food or fodder crops on the land
leased to him, he shall besides the payment of rent fixed under section 5
be also liable to pay a penalty not exceeding twice such rent.

2[9 ¥ ok ok ok =r“'=]

10. All sums due under this Act from the owner or tenant shall be
recoverable as arrears of land revenue.

11. The Collector may takc or cause to be taken such steps and usc
or cause 1o bc used force as may in his opinion be reasonably necessary
for securing compliance with any order madc by him under this Act.

12. The Collector may delegate all or any of his powers and
funcuions under thts Act to any officer of the Revenue or Rehabilitation
Depariment in his district cither by name or designation.

!. ‘fhe words “or tts earlicr termination™ prutted by Punjab Act {1 of 1951,
section 7.
2. Section 9 omitted by Punjab Act I of 1931, seclion 8.
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13. Notwithstanding anything contained in any law for the time
being in force, no instrument in wrting to give effect to a lease by the
Collector under the Act shall require stamps, attestation or registration,

i(14. (1) Any person aggrieved by an order passed by the Collector
may, within fifteen days [rom the date of such order, or such longer
perio¢ as the Cemmissioner may allow for reasons o be recorded in
writing, prefer an appeal in writing to the Commissioner of Division in
witich the land is situate.

Zaplanzion — In comiputing the period of fifleen days, tite dme
taken in obtuining a centificd copy of the order appealed against shall be
excluded.

{2) On such appeal beinyg preferted, the Commissioner may
order stay of further proceedings in the mualter pending decision on the
appea.

{3) The Commissioner shall decide the anpeal after giving the

N LN H 8 = e e

parties an oppustunity of being heard and, if necessary, after sending for
the records of the case from the Collector and after making such enguiny
as he Lhinks fit either personally or thvough the Clollector.
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passed by any officer under this Act, call for and examine the records of
any case pending before or disposed of by such officer and may, after
giving the parties a reasonablc opportunity of being heard, pass such

order in reference thereto as may be deemed fit.

|f’

{5) Except as provided in Lhis Act no order made or action taken
1M eXCECIse Ol uny power conjerred by Lhis Act shatl be called mlo question
in any court or before any officer or authority.]

T2A ] xx X X]

t. Sectivn {4 subsiiuicd by Funjab Act WNo. 1 of 1900, section 2. Previous)y
sub-section (1} thercol was substituted by Punjab Act No. 39 of 1956,
section 3.

a

. Section 14-A which was previously inserted by Haryana Act § of 1971, omitied
by Haryana Aci 35 of 1971,
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13. (1) MNo suit, prosecution or other legal proceedings shall be  Debar te suits
instituted against any peson for anything which is, in good faith, done or 07 legal pro-
intended to be done under this Act. ceedings.

(2} No suit or other legal proceedings shall lic against the
'{Government] for any damage causcd by any thing which is, in good
faith, donc or intended (o by donc ander this Act.
16. The *[Siate] Government may by notification make *rules for  Power of Gov-

camrying out ihe provisions of this Act. ernment  to
make mlzs.

l_..-_::Sl-IE:li['UlL‘/d for the word “"Crown" by the Adaptaticn of Laws Order, 1950.

2. Substituted for the word “Provincial” hy the Adapration of Laws Order, 1950,

3. For rules, see Punjab Government Notification No. 1768-FP-50/786, dated
20th February, 1950,
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PART-1
HARYANA GOVERNMENT
'LAW AND LEGISLATIVE DEPARTMENT
Notification ‘ -
The 9th April, 2014 |

0. Leg. 21/2014.—The following Act of the Legislature of the State of
Haryana received the Assent of the Governor of Haryana on the 22nd March, 2014,
and is hereby published for general information :—

(HARYANA ACT NO. 18 OF 2014)

THE EAST PUNJAB UTILIZATION OF LANDS (HARYANA
' AMENDMENT) ACT, 2014

AN

Acr

further to amend the East Punjab Utilization of Lands Act, 1949
in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Slxty ~fifth
Year of the Republic of India as follows :—

1. (I) This Act may be called the East Punjab Utilization of Lands Short title and
(Haryana Amendment) Act, 2014. ‘ commencement.

. (2) Tt shall be deemed to have come into force with effect from the
24th September, 1986. '

2. For section 5 of the East Punjab Utilization of Lands Act, 1949 Amendment of
(hereinafter called the principal Act), the following section shall be substituted, section 5 of
Iy — Punjab Act 38 of
namely : . 1949.
“5. Where the Collector has taken possession of any land under
section 3, he may lease or renew the lease to any person on such terms
and conditions, as he may deem fit, for the purpose of growing any

type of crop :

Provided that the Collector may renew the lease, which expired
on or before the 24th September, 1986, and the lessee is in cultivating
possession of the land belonging to State Government or Gram
Panchayat, as the case may be :

Provided further that the period of lease shall not be less than
seven years and more than ninety-nine years in totality :
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Provided further that the Collector shall take the use and
occupation charges from lessee for the period from expiry of lease till
its renewal.

Explanation 1. For the purposes of this section, the words “any person”
shall mean a person himself who was granted lease by the Collector
on or before the 24th September, 1986 under the provisions of this
Act, or his legal heir.

Explanation [I— The cultivating possession of the lessee shall be
ascertained on or before the 24th September, 1986.”.

3. In section 8 of the principal Act, for the words “food or fodder crops™,
the words “any type of crop” shall be substituted.

4, (1) The East Punjab Utilization of Lands (Haryana Amendment)
Ordinance, 2013 (Haryana Ordinance No. 4 of 2013), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

RAJ RAHUL GARG,
Secretary to Government Haryana,
Law and Legislative Department.

- 52208—L.R—H.G.P., Chd.
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